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RE. :QUESTION OF FRIVILEGE

AlLLECED UNTRUE INFORMATION GIVEN TO
A STaRRED QUXSTION ON DECEMBER
6, 1978.

MR. SPEAKER: , Shri Eduardo
Faleiro gave notice of a privilege
motion in December, 1878, against the
Minister of Energy, Shri P. Rama-
chandran, for giving certain informa-
tionz which according to him are un-
true. Thege informations were given
during the supplementarieg to Starred
Question No. 249 on 8th December,
1978 reparding the loss incurred by
Coal India Ltd. I called for the com-
ments of the Minister of Energy in
that regard.

From the factual note furnished by
the Ministry of Energy with the
approval of the Minister, I found that
the allegation that untrue informa-
tions had been given to Lok Sabha
deliberately and wilfully by the Minis~
ter wag not well founded. I did not,
therefore, give my consent for raising
the matter 55 a question of privilege
under rule 222. A copy of the factual
note of the Ministry of Energy was
under my direction, given to Shri
Faleiro.

In his letter dated the 6th March,
1979, Shri Faleiro took objection to
the fact that the note was submitted
by Shri R. P. Khosla, Joint Secretary
and not by the Minister himself, This
objection isx not tenable. The note in
question wag submitted in accordance
with the wusual practice. I do not
think that the Minister hag committed
any error in dbing so, wuch less a
breach of privilege.

By the same letter, Bhri Faleiro
had given netice of a privilege motion
against Shri B. P, Khosla. He con-
tended therein that the factual note
supplted by Shri R, P Xhosly with
the approvad of the Minister wag ‘not
only yntalled for in this matter but
alse oumtained gressly untrue state-
w Rnowledge of the officer

¥ .

In his reply dated 5th March, 1979,
Shri Khosly has reiteratey the facts
submitted by him earlier. He assert-
ed that the facts stated in the note are
correct. Shri ¥aleiro hag not placed
before me any materia] to show that
the note contained any untrue state-
ment. He has merely asserted that
according to his information the facts
stated are not correct. He has not
even disclosed the source of his in-
formation. It may be noted that he
wag not basing hig contention on the
basis of personal knowledge. No
breach of privilege can be founded on
such heur:ay information.

Moreover, the note submiltteq by
Shri Khosla was with the approval of
the Minister and, therefore, the res-
ponsibility for the same is that of the
Minister and not of Shri Khosla, He
wag merely the channel through which
the facts were submitted to me. Hente,
there can be no question of any pri-
vilege motion again<t Shri Khosla.
The consent asked for is not accorded,

12.04 hys,
PAPERS LAID ON THE TABLE

NoTIFICATION UNDER DRuGs anp Cos-

METICS ACT AND ANNUAL REPORY OF

Post GRADUATE INSTITUTE OoF MEDICAL

Epucation aNp REsEArRcH, CHANDIGARH
POR 107778,

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR] RAB!
RAY): I beg to lay on the Tablew

(1) A copy of the Drugs and
Cosmetics (First {Amendment)
Rules, 1078 (Hindj and English ver~
siong) published in Notification No.
GBR. £2(E) in Gazetts of India
dated the 25th January, 1078, under
section 88 of the Drugs and Cosme-
ficy Act, 1940, {Placed in Libwmary,
See No, LT-4048/70.]



